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GUWAHAT!I BENCH, GUWAHATI .
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LEN’TRAL ADMINISTRATIVb TRIBUNAL
GUWAHATI BENCH

Original Application No. 70 of 2007
| Date of Order: This the 15th day of March 2007.
THE HON'BLE SHRI K.V.SACHIDANANDAS, VICE CHAIRMA¥ |
THE HON'BLE MR ':msmm LAL, ADMINISTRATIVE MEMBER

Shri Subhrajit Chakraborty,

Son of Late Manoranjan Chakraborty,

Film / Video Editor,

Office of the Director,

Doordarshan Kendra, Guwahati :
P.O. Zoo Road, Guwahati-24. ' ' . e Applicent

By Advocate Sri A. Ahmed
. Vefsus ~

1. Union of India
represented by the Secretary to the
Govt. of India, )
Ministry of Informatmn 8s Broadcashng,
New Delhi.

2. The Director' General, ' S
Doordarshan, -
Doordarshan Bhawan
. Copernicus Marg,
New Delthi-110 001.

3.  'The Deputy Director General,
- {NER-II), Doordarshan Kemdra, _
Guwahati-24. ' . e Respondents

ABy Advocate Miss U. Das, Addl. C.G.8.C.

ORDER!ORAL)

SACHIDAKARDAE X.V.{V. C)

The applicant. who' is now Workmg as Fﬂm 8 Video Fdltor-‘
under Doordarshan_ Kendra, Guwahati sn_ace 1996. His wife Mani
Chakrabarty is also wor}dﬁg as Make Uia Aasgistant in Doordarshan
Kendra, G:ruwahati alongwith their 7 yaar old son. Now vide Annexure -A
imbugn,ed. order dated 27.10.2006 the applicant has been transferred to.

DDK, Jalpaiguri. According to the applicant the said order has not hesn
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issued in public interest or administrative exigencies but that was issued
to accommodate a similarly situated person who has made réquest for
hig transfer to Guwahati. Aggrieved by certain action of the respondents
the applicant. has filed tﬁis O.A. secking for the following reliefx :

The impugned transfer order No.36/2006 under

No.21f1/2006-8.1 dated 27.10.2006 (at Annexure-A) issued

by the respondent No.2 may be set aside and quashed.
2. Heard Mr A. Ahmed, learned counsel for the applicant and
Miss 1J.Das, learned AddLC.G.8.C for the respondents. When the matter
came up fof consideration the learned counsel for the applicant has
tgken our attention to the Rule pertaiming to the posting of hushand and
wife at the same station. In élause 2 of | the said rule it has been
speciﬁca]tly mentioned that a hushand and wife are, ag far as possible
and within the constrainst of administrative convenience, posted at the
| saﬁne station. He further submitted that the son of the applicant is only 7
years old and required to be attended by his father. He also submitted
that the representation of the aﬁp}icant is still pending before the
I’.)zrecfor General, respcmdent No.2 and he will he satisfied if a direction is
given to respondent No.2 to mnmder and dispose of the representation
and pass a speaking order communicating the same to him. Learned
Counsel for the respondents submitted that she has no objection if su#h
course of action is adopted.
3. In the interest of justice, we direct the 2‘1’d respondent or any
other competent authority to consider and dispose of the representation
within a time frame and at any rate within one month from the date of
receipt copy of this order. The applicant iz also permitted to file fresh
representation, if any, within two Weeks from today. The said

representation will also be considered a’.longwith the earlier

\

representation. -
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OA" is éccordjngly dispdsed. Hoivevm-', considering ﬂ§e
interest of justice we direct t’naf; Annexure-A transfer order 27.16.2006
shall be kept in abej}ance- as far as ﬂae applicant is cox:cefned till
disposal of his representation. | |

There will be no order as to costs.

( TARSEM LAL ) * { K.V.SACHIDANANDAN )
. ADMINISTRATIVE MEMBER VICE CHAIRMAN

b 8
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(An Application Under Section 19 of the Administrative Tribunals Act 1985)
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ORIGINAL APPLICATION NO. ':Z_Q OF 2007.

Shri Subhrajit Chakrabarty,
. ...Applicant
- Versus -
The Union of India & Others
...Respondents
INDEX
- SL Ne. Annexure Particulars Page No.
1 Application 1to 10
2 Verification 11
3 A Photocopy of the Office Order No.36

/ 2006 under No. 21/1/2006 -S.1. i
dated 27.10.2006.

4 . B Photocopy of the Representation
dated 16.11.2006 submitted by the
Applicant with recommendation of
the - Production Assistant, _
Doodarshan Kendra, Guwahati and {3-15
Assistant News Editor, In-charge of
Regional News Unit, Doordarshan
Kendra, Guwahati.

5 C Photocopy of the Recommendation of
Office of the Respondent No.3 before
the Respondent No.2  dated (¢
04.12.2006

6 D Photocopy of the Office Memorandum
No.28034/2/97-Estt.(P) dated 12th
June 1997 and
0.M.No0.28034/23/2004-Estt. (A)
dated 23.08.2004 issued by the| |%. |9
Government of India, Ministry of
Personnel, Public Grievances and
Pensions (Department of Personal
Training).

Date: |4-3- 2007, Filed By:

Swita B)‘Qitb@kcdjtg
Advocate



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH :::::::::: GUWAHATIL

(An Application Under Section 19 of the Administrative Tribunals Act 1985)

ORIGINAL APPLICATION NO. ;[_L/O OF 2007.

Shri Subhrajit Chakrabarty,

...Applicant
- Versus -
The Union of India & Others
...Respondents

LIST OF DATES / SYNOPSIS

The Applicant was appointed as Film / Video Editor at
Doordarshan Kendra, Tura in the year 1993. He was transferred to

Doordarshan Kendra, Guwahati in the year 1996. His wife Smti

Mamu Mani Chakrabarty, Make up Assistant, Doordarshan
Kendra, Tura was also transferred to Guwahati Doordarshan
Kendra in the year 2001 ‘by the Respondent to lead normal family
life at Guwahati and also to well being of their only child who is
now aged about seven years. The Applicant was again transferred
to Doordarshan Kendra, Jalpaiguri on 27.10.2006. The said
transfer was ﬁot issued in any public interest or Administrative
Exigencies. However, it was issued only to accommodate a similarly
situated person who had made request for his transfer at
Guwahati. The Applicant’s case was sﬁongly recommended by the
Office of the Respondent No.3 for retention him at Guwahati as
there afe acute shortage of specialized Film / Video Editor at
Guwahati. The Applicant is also entitled for benefit of husband and

- wife pdsting at same station as per Government of India Policy.

Moreover, there are more similarly situated senior station persons
are still serving at Doordarshan Kendra, Guwahati without any



disturbance. The Respondent No.2 has mnot disposed his
Representation for consideration of his transfer to Jalpaiguri (West

Beagal).

Hence this Original Application for seeking justice in this
matter. ‘

Photmtiotr—
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FILED By

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. ?/‘D - OF 2007.
BETWEEN.

Shri Subhrajit Chakrabarty,

Son of Late Manoranjan
Chakrabarty,

Film / Video Editor,

Office of the Director,
Doordarshan Kendra, Guwahati
P.0O.-Zoo Road, Guwahati-24.

...Applicant
-AND-

1. The Union of India represented
by the Secretary to the
Government of India, Ministry of
Information & Broadcasting, New
‘Delhi.

2. The Director General,
Doordarshan,
Doordarshan Bhawan
Copernicus Marg
New Delhi-110 001.

3. The Deputy Director General
(NER-II), Doordarshan Kendra,
Guwahatif-24.

...Respondents

DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION 1S MADE:

This Application is made against the Impugned Office
Order No0.36/2006 under No.21/1/2006-S.I. dated

81 . !QMP“



2)

3)

4)

27 .10.2006 issued by the Office of the Respondent No.2 by

which Applicant is transferred to DDK, Jalpaiguri, West
Bengal from DDK, Guwahati.

JURISDICTION OF THE TRIBUNAL
The Applicént declares that the subject matter of the
instant application is within the jurisdiction of the Hon’ble

Tribunal.

LIMITATION

2

The Applicant further declares that the subject matter

of the instant application is within the limitation prescribed

- under Section 21 of the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble Applicant is a citizen of India and as
such he is _exititled to all rights and privileges guaranteed
under the Constitution of India. He is now aged about 37

years.

4.2) That your Applicant begs to state that he was appointed
as Film / Video Editor of Doordarshan Kendra and he was
posted at Doordarshan Kendra, Tura in the year 1993. He
was transferred to Doordarshan Kendra, Guwahati in the year
1996 from Doordarshan Kendra, Tura. It is pertinent to
mention here that his wife Smti Mamu Mani Chakrabarty,
who was working as Make up Assistant of Doordarshan
Kendra, Tura was also transferred to PPC (NE), Doordarshan,
Guwahati in the year 2001. Thereafter, both of them are
working at Doordarshan Kendra, Guwahati and maintaining

oy

\7



a normal family life. They are also having one son, who is
aged about 7 years and studying at Faculty School,_
Gitanagar, Guwahati in Class I.

4.3) That your Applicant begs to state that the Office of the
Respondent No.2 vide Office Order No.36 / 2006 under
No.21/1/2006-S.I. dated 27.10.2006 transferred him from
Doordarshan Kendra, Guwahati to Doordarshan Kendra,
Jalpaiguri, West Bengal. It is to be stated that in the aforesaid
transfer order no where it was mentioned that the said
transfer order was issued in public interest or administrative
exigencies. The said transfer order was issued only to
accommodate one Shri Bhaskarjyoti Hazarika, Doordarshan
Kendra, Jalpaiguri to Doordarshan Kendra, Guwahati who
had made request for his transfer to Guwahati.

Photocopy of the Office Order No.36 / 2006

under No.21/1/2006-S.I. dated 27.10.2006
is annexed hereunto and marked as
ANNEXURE-A.

4.4) That your Applicant begs to state that immediately after
receiving the aforesaid transfer order he filed a
Representation on 16.11.2006 before the Respondent No.2
praying for cancellation of his transfer order to Doordarshan
Kendra, Jalpaiguri and to allow him to serve at Doordarshan
Kendra, Guwahati. The Production Assistant, Doordarshan
Kendra, Guwahati and the Assistant News Editor, In-charge
of Regional News Unit also strongly recommended the case of
the Applicant before the Respondent No.3 by stating that his
service is ufgently required for Doordarshan Kendra,
Guwahati as he specialized in some of the Editing Format.
Moreover, due to Applicant credit the most popular serial
“Manashi’ produced by the Doordarshan Kendra, Guwahati

has earned good amount of revenue. As such the Applicant

 Bhodimasdr—



may not be released from Doordarshan Kendra, Guwahati.
The Office of the Respondent No.3 has strongly recommended
the Representation of the Applicant before the Respondent
. No.2 vide their letter No.DDK/GUW /14 (5) /2006 /6259
dated 04.12.2006. In the said recommendation it has been

stated that Doordarshan Kendra, Guwahati is facing great

difficulty due to shortage of Editors. The service of the
Applicant is required as a member of dedicated team of Krishi
Darshan, Kalyani etc. and the Office of the Respondent No.3
has also requested the Respondent No.2 may be pleased to
post Shri Bhaskar Jyoti Hazarika, Film / Video Editor,
Doordarshan Kendra, Jalpéiguri along vnth his post to
Doordarshan Kendra, Gﬁwahati as they are facing acute
shortage of Film / Video Editors.

Photocopy of the Representation dated
16.11.2006 submitted by the Applicant with
recommendation of the Production Assistant,
Doodarshan = Kendra, Guwahati and
Assistant News Editor, In-charge of Regional
* News Unit, Doordarshan Kendra, Guwahati
'is annexed ‘hereunto and marked as
ANNEXURE-B. '

Photocopy of the Recommendation of Office
of the Respondent No.3 before the
Respondent No.2 dated 04.12.2006 is
annexed Thereunto and marked as
ANNEXURE-C. -

4.5) That your Applicant begs to state that the Government
of India, Ministry of Personnel, Public Grievances and
Ifensions (Department of Personal Training) had issued an
Office Memorandum vide No.28034/2/97-Estt.(P) dated 12t
June 1997 and O.M. No.28034/23/2004-Estt.(A) dated
23.08.2004 regarding posting of \husband and wife at the
same station to enabl_e them to lead a normal life and to
ensure the education and welfare of their children. In the said
Guideline and Memorandum Paragraph-2 it has been clearly

Rl —
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stated that husband and wife may invariably posted together
especially till their childreh are ten years of age in order to
enable them to lead a normal family life and look after the
welfare of the children. In the instant case the Applicant’s son
is aged about only 7 years old. As such he is entitled for the
benefit of husband and wife posting at same station.

Photocopy of the Office Memorandum
No.28034/2/97-Estt.(P) dated 12t June
1997 and 0.M.No.28034/23/2004-Estt. (A)
dated 23.08.2004 issued by the Government
of India, Ministry of Personnel, Public
Grievances and Pensions (Department of
Personal Training) is annexed hereunto and
marked as ANNEXURE-D.

4.6) That your Applicant begs to state that similarly situated
persons who are working in the same capacity i.e. Film /
Video Editor has been enjoying there posting at Doordarshan
Kendra, Guwahati and PPC(NE) Doordarshan since 1990 and
1995 till dated without being disturbed. However, the
Applicant in-spite of his recommendation Moreover, the said
impugned Transfer Order dated 27.10.2006 was not issued
by the Authority in public interest or in Administrative
Exigencies. Now the Applicant apprehends that at any
moment he may be released from Doordarshan Kendra,
b Guwahati. As such finding no other alternative your Applicant
', is compelled to approach this Hon’ble Tribunal for seeking
| justice into this matter and also with a prayer for Interim
“ 1‘ Order to stay the Impugned Transfer Office Order No.36 /2006
"' under No.21/1/2006-S.1. dated 27.10.2006.

4.7} That your Applicant begs to state and submit that he is
serving this Department with utmost sincerity and with full
satisfaction to the Authority concerned. For this reason the
Office of the Respondent No.3 has strongly recommended the
case of the Applicant before the Respondent No.2. Further it

ol s ng—



is also submitted that there are acute shortage of Film /
Video Editor at Doordarshan Kendra, Guwahati. In spite all of
these Applicant is transferred  to Jalpaiguri by the
Respondents particularly the Respondent No.2 without
following any Government Policy and Guidelines. Now, he
apprehends that he has been discriminated by the
Respondent Authority only to accommodate their interested
persons at Guwahati.

4.8) That your Applicant submits that the Respondents have
deliberately done serious injustice to him and put him into a
great mental trouble. '

4.9) That your Applicant submits that the action of the
Respondents is highly illegal, improper, and whimsical and
also against the fair play of Administrative justice.

4.10) That in view of the facts and drcumsfances narrated
above, it is a fit case for this Hon’ble Tribunal to interfere with
to protect the right and interest of the Applicant by passing
an appropriate Interim Order by staying the operation of the
Impugned Transfer Office Order No0.36/2006 wunder
No.21/1/2006-S.1. dated 27.10.2006.

4.11) That your Applicant has demand justice and the same

has been denied.

4.12) That this application is filed bonafide and for the

interest of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the
action of the Respondents is in prima facie illegal, malafide,
whimsical, arbitrary and without jurisdiction. Hence the

LholtorlroMr—



Impugned Transfer Office Order No.36/2006 wunder
No.21/1/2006-S.1. dated 27.10.2006 issued by the
Respondent No.?2 is liable to be set aside and quashed.

5.2) For that, the Respondents have violated their own
guideline of transfer policy. Hence the Impugned Transfer
Office Order No0.36/2006 under No.21/1/2006-S.I. dated
+ 27.10.2006 issued by the Respondent No.2 is liable to be set
aside and quashed. '

5.3) For that, it is satisfied proposition of law that when the
same principle have been laid déwn in given cases, all the
persons who are similarly situated should be granted the said
benefits. Hence the 1mpugned Transfer Office Order
No.36/2006 under No.21/1/2006-S.I. dated 127.10.2006
issued by the Respondent No.2 is liable to be set aside and
quashed. ‘

5.4) For that, the applicant having been denied the benefit of
Government of India Policy for Husband and Wife posting at
same station without any reasonable excuse by the
Respondent No.2 and as such, proper reliefs ought to be
granted to the Applicant. Hence the Impugned Transfer Office
Order No0.36/2006 - under No.21/1/2006-S.I. dated
27.10.2006 issued by the Respondent No.2 is liable to be set
aside and quashed.

5.5) For that, the Respondents before transferring the
Applicant ought to have considered their own Transfer
Guidelines about seniority in particular station and as such,
impugned transfer order is bad in the eye of the law and is
liable to be set aside and quashed.

5.6) For that, the Respondent No.2 have not. applied his
proper mind before transferring the Applicant from Guwahati



to Jalpaiguri (West Bengal). Hence the Impugned Transfer
Office Order No.36/2006 under No.21/1/2006-S.I. dated
27.10.2006 issued by the Respondent No.2 is liable to be set
aside and quashed.

5.7) For that in spite of strong recommendation by the Office
of the Respondent No.3 for retaining the Applicant at
Guwahati and also shortage of Film / Video Editor at
Doordarshan Kendra,, Guwahati, the Respondent No.2 has
not cancelled the Impugned Transfer Office Order
No.36/2006 under No.21/1/2006-S.I. dated 27.10.2006
~ issued by the Respondent No.2 is liable to be set aside and
quashed. S

5.8) For that the said Impugned Transfer Office Order
No.36/2006 under No.21 /1/2006-S.1. dated 27.10.2006 was
not issued in any public interest or Administrative Exigencies
by the Respondent No.2. Hence the Impugned Transfer Office
Order No.36/2006 under No.21/1/2006-S.1. dated
27.10.2006 issued by the Respondent No.2 is liable to be set

aside and quashed.

5.9) For @hat, the Respondents have violated the principle of
natural justice as well as the fundamental rights of the
Applicant guaranteed under the Constitution of India.

5.10) For that, in any view of the matter, the action of the
respondents are not sustainable in the eye of law as well as
facts of the case and hence the \Impugned Transfer Office
Order No.36/2006 under No.21/1/2006-SI1.  dated
'~ 27.10.2006 issued by the Respondent No.2 in case of the
Applicant may be set aside and quashed.

Ol

e}
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7.

The Applicant craves leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant
application.

DETAILS OF REMEDIES.EXHAUSTED:

That there is no other alternative and efficacious and
remedy available to the applicant except the invoking the
jurisdiction of this Hon’ble Tribunal under Section 19 of the
Administrative Tribunal Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that he has not filed
any application, writ petition or suit in respect of the subject
matter of the instant application before any other court,
authority, nor any such application, Writ Petition of suit is

pending before any of them.
RELIEF SOUGHT FOR:

Under the facts and circumstances
stated above the applicant most respectfully
prayed that Your Lordship may be pleased to
admit this épplication, call for the records of
the case, issue notices to the Respondents
as to why the relief and relieves sought for
the applicant may not be ‘granted and after
hearing the parties may be pleased to direct
the Respondents to give the following

relieves.

8.1) That the Impugned Transfer Office Order
No.36/2006 wunder No.21/1/2006-S.I. dated



10.

11.

12.

10

27.10.2006 (at ANNEXURE-A) issued by the.

Respondent No.2 may be set aside and quashed.

8.2) To Pass any other appropriate relief or relief
(s) to which the Applicant may be entitled and as
‘may be deem fit and proper by the Hon’ble
Tribunal.

- 8.3) To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

At this stage the Appﬁéant most humbly prays for an
interim order before this Hon’ble Tribunal, to direct the

‘Respondents not to implement the Impugned Transfer Office

Order No0.36/2006 wunder No.21/1/2006-S.I. dated
27.10.2006 (at ANNEXURE-A) issued by the Respondent

No.2 issued by the Respondent No.2 till disposal of this

Original application.

Application is filed through Advocate.

Particulars of 1.P.O.:

LP.O. No. : 344 654290
Date of Issue  : 2% -2. 200Y
Issued from : Guuwearal GPD
Payable at ~ : Guoaheak GP)
LIST OF ENCLOSURES:

As stated above.

Verification . ..
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I, Shri Subhrajit Chakrabarty, Son of Late Manoranjan
Chakrabarty, Film / Video Editor, Office of the Director,
Doordarshan Kendra, Guwahati, P.0.-Zoo Road, Guwahati-
24, do hereby solemnly verify that the statements made in
paragraph nos. Al 403, 46 and 4T are true to

my knowledge, those made in paragraph
nos....z.'.‘..g.'. 48 end A8 T are being matters of
record are true to my information derived therefrom which I
believe to be 'true and the rests are my humble submissions
before this Hon’ble Tribunal. I have not suppressed any
material facts.

And 1 sign this verification on this the )4H\day of
March 2007 at Guwahati.

Sobhayh Clrolirlot]”

DECLARANT



G A DNNEXURE-A
\J\ \ \ , 4
/\C\ PRASAR BHARATI .

(BROADCASTING CORPORATION OF INDIA)
DIRECTORATE GENERAL.: DOORDARSHAN
DOORDARSHAN BHAWAN: NEW DELHI

o No.21/1/2006-S.1 - Dated: 27.10.2006

QFFICE ORDER No.36 /2006*

- ~The following transfers/postings in the category of Film/Video Editors are
- hereby ordered with immediate effect: - : '

B ~!}S.. = {-MNaime ol the official Present placs of Posting on transfer |
fo [N ! ' | posting . ‘
N by . : .
~|'1. " | Shri Bhaskar Jyoti Hazarika | DDK, Jalpaiguri DDK, Guwahali™
' [2. .t Shri Subharajit.Chakrabort DDK, Guwahati DDK, Jalpaiguri
"- i * B 7:.”)—_“.'—* w‘%—%h_> » TN T B e p .;g..,,.“

I~

' 2 - Shri Subharajit Chakraborty will be relieved first.

3. _ ¢ Shri Bhaskar Jyoti Hazarikz, Film/Video Editor will not be entitled to TA/DA
; and joining time etc. as his transfer is request transfer.

~

4, This issues with the approval of competent Authority, N

v
- (N.PJOSHI) .

Dy. Director (Admn.)

Tele No. 23386745

Copy to.-

L. Official concerned (through Kendras).
2. Director (s) DDK, Jalpaiguri/Guwahati.
3. Pay & Account Office, Doordarshan, Guwahati/Kolkata.
4., PS to DDG (A)/ DDG (AJ). ~
: 5. . Guard file/Reference folder
¢ 6. Spare copies-2

LA &

for Director General,

ATTESTED

OCATE
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" To,
The Director General,
Doordarshan,
Doordarshan Bhawan,
. Copernicus Marg,
NEW DELHI - 100 001.

(Thrbugh proper channel)

Sub :- Prayer for cancellation of transfer order.
Respected Sir,

With reference to the Directorate General's letter No. 21/1/2006-S | dated
27/10/2006 and officer order No. 36/2006, regarding transfer to DDK, Jalpaiguri, |
beg to invite you kind consideration to the following problems.

1) My wife Smt Mamu Mani Chakrabarty is working in PPC (NE), Doordarshan,
Guwahati as a Make-up Assistant. So, sir this transfer will disturb my family life again
as we were posted in different stations immediately after our marriage. From

December 1988 to May 2001. She was posted at DDK, Tura and me at DDK,
Guwahati.

2) I have a son of seven (7) years old and with this transfer he will miss his father
again, as-he has missed already once for two years in his small span of life. This will
effect his mental development and growth as he will miss one of his parents every
time.

3) As my wife has an aged father and mother she has to look after them also. it
will be very difficult for her to share the burden all alone.

Keeping in view the above obstacles and difficulties which can already be
foreseen, | would request your kind self to please cancel my transfer to DDK,
Jalpaiguri on humanitarian ground and allow me to serve at DDK, Guwahati itself.

Looking forward to your kind co-operation and 6blige.

Thanking you,

Yours faithfully,

Dated Guwahati the 16" November, 2006 Qe [/,\,71(\/}'(' Cleonn /]_

(SUBHRAJIT CHAKR‘ABARTY)
Film / Video Editor, DDK, Guwahati.

e | ATTESTED
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To, | Date: - 16/11/06
The Deputy Director General (NER-I1),
Doordarshan Kendra,
Guwahati.

Sir,

With due honor | beg to stale that the serial ‘Manashi’ which has been produced by
me is earning a good amount of revenue from the very beginning of its telecast to the
current date and already it has crossed more that 50 Episodes. Though it is an Inhouse
serial, it is very popular for its content and mainly for compact Editing. From the first episode

of Manashi the serial has been edited by Editor Mr. Subliiajeet Chakravarty and one of "

|mportant credit for the popul:Lrlitrymgfﬁthe programmeﬁ_ﬁnould g0:40.- hi.al80,.. 5 0. S|r

personally Tequest you not to release himas Re is gelting a transfer order recently and as he h

only knows the pulse of editing for the very popular programime "Manashi' and obliged.

Thanking you,
Yours faithfully,

Q(Af/&\%vx DAS)

PRODU(,TION ASSISW ANI

ATTESTED

VOCATRB



Note

Shri  Subhrajit Chakraborty who is under transfer from Guwahati to
Siliguri vide Order No. 2171/2006-S.I Dated 27/10/2006 may be stayed as
his service is urgently required in the unit and he is specialized in some of
the editing formats. It may be mentioned that DDK Guwabhati will shortly
have more bulletins and his service will be necessitated accordingly.

ANT In-charge RNU

ATTESTED

VOCATE
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i~ ANNEXURE-(-

BY COURIER

PRASAR BHARAT]
(MROCAD ' FING CORPORATION OF INDIA)
DOORDARSHAN KENDRA: GLIWATIAT

NO: DDK/GUW/14(5)/2006 C2 5_9 Did. the 4™ Decenmber, 2006. !

To

The Director General

(Shri N.P.Joshi, DD (A), by name)
Doordarshan, '
Doordarshan Bhavan, -

Copernicus Marg,
New Dethi-110 001,

Sub : Transfer In the grade of F/V Kditor - forwarding ot representation regarding.

Sir, -

A representation dtd. 16.11.2006 received from Shi Subhrajit Chakrabary, Film: Video

- Editor, who is under orders of transfer in the same capacity to DDK, Jalpaiguri against Shri

Bhaskar Jyoti Hazarika vide Directorate’s Office Order No.36,2006 under F. No.21/1/2006-S.1

dtd. 27.10.2006, requesting for cancellation of the said transfer order, is forwarded herewith for
kind consideration, '

In this connection, it is stated that being the Zonal Head ; increased volume of works
and Centrally Sponsored Programmes such as Krishi Darshan, Kalyani ete. produced by this
Kendra, the Producers are tacing great difficulties duc to shortage of Editory. Presently the
services of Shri Chakrabarty, is required as a member of the dedicated team under Directorate’s
instruction as the Kendra is eaming revenue from DCD and Min. of Agriculture,

Besides, keeping in view of the on coming National Games it is requested (o retan Shri
Subhrajit Chakrabarty at this Kendra and Shri Shaskar Jyoti Hazarika, Iilm/Video Editer. DDK,
Jalpaiguri may be posted along with post as the Kendra is facing acute shortage of Film:'Video
Editors,

Y ours fajthiutly

Enclo @ As above.

sy
(KRN

Pranving and Dishureing OFIgeT,

RS ¢ for DDGENER-H.
X ATTEST
/ .\‘}’
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. - M- ANNEXURE--D
Y

POSTING OF HUSBAND AND WIFE
AT THE SAME STATION

It is the policy of the Government that as far as possible and within the
constraints of administrative feasibility, the husband and wife should be

posted at the same station to enable them to lead a normal family life and to .

ensure the education and welfare of their children. It has, therefore, now been

~ decided to lay down a broad statement of policy at least with regard to those

employees who are under the purview of the Central Govermnment/Public
Sector Undertakings. An attempt has therefore, been made in the following
paragraphs to lay down some guidelines to enable the Cadre Controlling
Authorities to consider the requests from spouses for a posting at the
same station. The guidelines given below are iliustrative and not exhaustive.
Government desire that in all other cases the Cadre Controlling Authority

should consider such requests with utmost sympathy.

Guidelines
(i) Where the spouses belong to the same All India Service or two of the

All India Services, namely, IAS, IPS and Indian Forest Service (Group ‘4).— -

The spouses Will be posted 10 the same Cadre by providing for a Cadre trans- -
fer of one spouse to the Cadre of the other spouse subject to their not being
posted by this process to their home cadre. Postings within the Cadre will, of
course, fall within the purview of the State Government.

(ify Where one spouse belongs to one of the All India Services and the
other spouse belongs to one of the Central Services.— The Cadre Controlling
Authority of the Central Services may post the officer to the station, or if there
is no post in that station to the State where the other spouse belonging to the
All India Service is posted. '

(iii) Where the spouses belong to the same Central Service.— The Cadre
Controlling Authority may post the spouses to the same station.

(iv) Where the spouses belong to different Central Services.— The
spouse with the longer service.at a station may apply to the appropriate Cadre
Controlling Authority and the said authority may post the said officer to the
station, or if there is no post in that station to the State, where the other spouse
belonging to the other Central Service is posted.

(v) Where one spouse belongs to an All India Service and the other
spouse belongs to a Public Sector Undertaking.— The spouse employed
under the Public Sector Undertaking may apply to the competent authority

and the said authority may post the said officer to the statio i ﬁ ie\no
post under the PSU in that station, to the State wh@ ;h%&é wis

posted.
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(+7) Where one spouse belongs to a Central Service and the other spouse
belongs to a PSU.— The spouse employed under the PSU may apply to the
competent authority and the said authority may post the officer to the station,
or if there is no post under the PSU in that station, to the State where the other
spouse is posted. If, however, the request cannot be granted because the PSU
has no post in the said station / State, then the spouse belonging to the Central
Service may apply to the appropriate Cadre Controlling Authority and the said
authority may post the said officer to the station, or if there is no post in that
station, to the State where the spouse employed under PSU is posted.

(vii) Where one spouse is employed under the Central Government and

. the other spouse is employed under the State Government.— The spouse

employed under the Central Government may apply to the competent
authority and the competent authority may post the said officer to the station,
or if there is no post in that station, to the State where the other spouse is
posted.

2. Each case, not covered by the above guidelines, will have to be dealt
with keeping in mind the spirit in which these guidelines have been laid down
and the larger objective of ensuring that a husband and wife are,as.f
possible and within the constraints of administrative convenience, posted, at

. — D il ey
theSATIE StAtiOR = - rawv=s”

- .‘.,.-—-'5&”—— .
['G.1.. Dept. of Per. & Trg., O.M. No. 28034/7/86-Estt. (A), dated the 3rd April, 1986.]

xks

It is reiterated that all Ministries / Departments should strictly adhere to
the guidelines laid down in O.M. No. 28034/7/86-Estt. (A), dated 3-4-1986
while deciding on the requests for posting of husband and wife at the same
station and should ensure that such posting is invariably done, especially till
their children are 10 years of age, if posts at the appropriate level exist in the
organization at the same station and if no administrative problems are expected
to result as a consequence.

3. Tt is further clarified that even in cases where only the wife is a
Government servant, the concession elaborated in this OM. would be
admissible to the Government servant.

4. These instructions would be applicable only to posts within the same
department and would not apply on appointment ubder the Central Staffing
Scheme. '

[ G.1, Dept. of Per. & Trg., O.M. No. 28034/2/97-Estt. (A), dated the 12th June, 1997 and
O.M. No. 28034/23/2004-Estt. (A), dated the 23rd August, 2004. ]

ATTESTED

ADVOCATS



